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1. The Secretary

CENTAAL ADMINISTRATIVE TRISUANAL
CPRINCIPAL BENGH:NCw DELHI

Ja.912 of 1534

uated New Delhi, this the 18th day cf July,19:4

on'ble Shri J. P. Sharma,¥smbar (3)

Hon'ble 3hri 3. K. Singh, #“ember{d)
shri K. P. Sharma ‘ .
R/o ssctor 7 -
Ltre NO.1194
Re itoe Puram
NEW DebHl ' ) ¥ 200 ﬁppliﬁ&ﬁt

8y &dvocate: Hone

VERSUS

union of Indiapthrough

.. The Cabinet Secretary
South 8lock
MEWJ DELHI

2e ulrectorate of Accounts

Cabinst Secretariat

fast Block Noo.IX

tevel 7, Re Ko Puram

Neo DELHI : eoo (BSPANCINLS

8y Advotate: Nonse : |

0 RDER N
Ora , e

shri Je. Po Sharma,mtg)

The case was taken up earlief and, secont timg tgkbﬁE:
up. . after one-and-a-=half hour. But nons iy
Jresent on behaglf of the applicant. Un 14.7.%4
also the applicant’s Qounsel was not present.
carlier, on 70794, t&e cqunsel for the applicant
undertook to file certain accounts slips, but wiwt gl

not been done.

2, jince the applicant is not pursuing the nethol
and also sufficient time has been grantad ani nisuesy
is present to press the matter to-day, we do nobt Fird
any sufficient gfounJ to issue natice to the :@s;anﬁefig;:}7

The_matter_is pending since 5.5.,94 and the counaol o0
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1 the applicant had sought .four adjournments one g{\
/

after another, uhicrzuenégrantad.

3. The application is; therefore, dismissed 1oz e

want of prosecution at ths admission stage itseife.

K:_.!a Ko Singh) } \Jo Po Shanmf],‘
lamber (&) ‘ Mdember J)

dpc . '_“é!:
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